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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

- - \

0.A. No. 669/84. Dt. of Decision : 12.7.94.

1. A. Jaraya Reddy
2. Pe. Lakshmanme

3. P. Rangaiah 26. P. Munuswamy

4. G, Jayarami Reddy 27. M. Jagadaswara Rao

5. M. Krishna Reddy 28, M, Narayana Reddy

6. A, Muniswami Reddy 23, P. Munuswamy:

7. A. Pulla Reddy 30. M. Subba Raddy

8. A. Chandra Reddy 31. A. Apkamma

9, M, Yenu dedy 32. R. Sundararamaisah

16. E. Eswaramma "33, M. Ramaiah |

1. T. Somaiah 34. P. Bovinda Swamy

12, A, Krishna Reddy 35, G. Gangaiah '

13. M., Nallaish 36, V. Chenchamms

14. A. Govindu Reddy 37. A. Subbaiah |

1., M. Kameswara Rao 38. N. Chenchaiah

17+ P, CTnanaraoexnal-——38, ¥, Rbeseaizhl .. __

18, Ch. Yerrapa Reddy 41. M. Chengalah

19, T, Kaondaiah 42. N. Munuswyamy’ |
- 20. T. Raghupathi 43, Sk. Masthan Bhi -

22. V. Haghava naady +4 N Cannadharam

23. mo Subba addy . L
24, P, Jarayes Reddy
25, E. Govardhana Reddy

e Applicants.
Vs .
¢
1. The Administrative Bfficer (RacrULtment)J
Shar Centrs, (Covt. of India, Dept. of
Space), Sriharikota, Nsllore Btt.524 124. :
2. The Contreller, 3har Centrs,
(Govt. of lndia, Dept. of Smce), i
Sriharikota, Nellore Dstt. 524 124. ”

3. The Head, Personnel and General :
Administration, Shar Centre, :
Sriharikota, Nellors - 528~ 124.° ss MEBPUMUBIILD.

Counsel for the Applicants : Mr. M. Subpamanyam
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0A 669/94, Dt, of Order:12=-7-94,

(Order of the Divn. Bench passed by Hon'ble
Sri A.V.Haridasan, Member (J) ).

The 44 applicants in this case have filed this
application for the declaration that the actionlof the
Respondents in not extending the benerit under the scheme
framed by the Government of I dia in 0.M.Na.51016/2/90-Estt

to them
dt.10-9-53/%s illegal and contrary to Law and for a

direction to the Respondents to confer on the applicants

~o -1 P,e_ 1 0.0% the date on which

the scheme took erfect with conseguential benefits.

2e It was averred in the g plicant that the first
applicant on béhalf of all the applicants made & represen-
tation seeking the implementation of the scheme in their
favour on 1-3-1994 and that the applicants haué filed this

application finding no responss to it,

J. As the representation itself has been:made only
on March, 1994, wve find that the applicants have been a little
haste in rushing to the Tribunal. However, uhen the applica-
tion came up ror admission, Sri N.R.Dsvraj, le;rned senior

standing counsel for tha Respondents rairly agrsed that the

application may be disposed of with proper direction in regard
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Copy to:

2.

3.
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1.

The Administrative Officer,(Recruitment),
Shar Centre,(Govt. of India, Dept, of
Space), Sriharikota,

Nellore District - 524124,

The Controller, Shar C.ntre,
(Govt. of India, Dept. of Space)

. 9riharikota, Nellore District 524 124

The Head, Personnel end General Administration,
Shar Centre, (Govt. of India, Bept. of Space)

Sriharikota, Nellore = 524 124, &bcMNmJ/EAkNWGgﬁﬂﬁgMW%
Cne copy to Mr.M.Subrahmenyam, Advocate,/-B&R, Hyderabads’rh.

ne copy to Mr.N.R.Devraj, Sr.CGSC.,CAT, Hydsrabad.

Ore copy to Library, CAT, Hyderabad,

One spare copye.
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to the disposal of the representation within a time frams.
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This suggsssion is acceptable to the learned counsel for the

applicants also. In the result , in view of the submission

by the counsel at the bar, we admit the application and

dispose it of with the following directions :

(a)the respondentg are directed to consider
the repfesentaticn made by the applicahts on
1-3-94 and dispose i, of with a speaking
order Qithin a peripd of three months, trom
?ha date oF:communication of this order;
(b)in case the represegntation is not readily
- traceable with the Respondents, it is dirsc-
tad that the submissions made in this U.A.
may be treated as representation for'the
purpose-of disposal as directed in clause

P\ (aj.
4. The Registry is directed to snciose a copy of thse

Original Appiication along with the copy of the order,

to be supplied to the Respomdents. There is no order

as to costs,.

(R.RANGARAJAN) (A.V.HARIDASAN)
Member (A) Member (3)

Dated: 12th July, 1984,
Dictated in Open Court,

avl/ j%&ﬂ%f_

DEPUTY RSGISTRAR(D)

contdees
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